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NAGALAND ACT 5 OF 1968

[THE NAGALAND WEIGHTS AND MEASURES (ENFORCEMENT)

. ACT, 1968]

(Received the assent of the President on the 2;:?5: September, 1968)

[ Published in the Nagaland Gazette-Extraordinary, Dated 24th October, 1968}

An Act to provide for the enforcement of standard weights and
measgures and for matters connected therewith.

CHAPTER 1
PRELIMINARY

Short title, extent and commencement.—1. (/) This Act may be
called the Nagaland. Weights and Measures (Eaforcement) Act, 1968.

@
(3

It extends to whole of State of Nagaland.

Xt shail come into force on such daie as the State Government

may, by Notification in the Official Gazette, appoint; and different dates may
be appointed for different provisions of this Act or for different areas or for
diﬂ'el,;:nt .gla.sses of undc_rtaking or different classes qf goods.

Definitions—2. In this Act, unless the context otharwise requires,

{a)

(&
(c)

(d)

“Commercial weight or measure” mearns a weigh! or measure
purportiog to be a standard weight or measure used in any
transaction for trade or commerce ;

“Controlles” means the Controller o Weights and Measures
appointed under section 16 ;

“Inspector” means an Inspector of Weights and Measures
appointed under section 16 ;

“Measuring instrum=nt” m:ans aoy medsuring inslrument other
than a weighing instrument anc includes any instrument used
for determining the leppth, arca, volume, capacity, quality,
temperature or density of any articles,
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(e}

)
(2)

(h)

®

8

{¥)

“Mint” means the mint of the Centra! Government either in
Bombay or in Calcutta ;

“Prescribed” means prescribed by rules made under this Act:

“Standard weight or measur¢” means any unit of mass or
measure referred to in sub-section (7) of section 13 of the
Standards of Weights and Measures Act, 1956 {Central Act 89 of
1956) and includes any ether weight or measure permitted to be
used by the Centra) Government in pursuance of sub-section (f)
of section 14 of the said Act ;

“Referepce standards” means the sets of standard weights and
measures supplied to the State Government by the Central
Government in pursvance of sub-section (2) of section 15 of the
Standards of Weights and Measures Act, 1956 ;

“Sealed package or container” means a closed packet, boittle,
basket, tin, barrel, case, receptacle, bag, sack, wrapper or other
thing in which any article is placed or packed in which is intended

to be sold with its contents, without any weightment or
measurement of such contents at the l".ifpe of sale;

“stamping” means marking in such manner as to be, so far

ah

practicable, indeliable and includes castings, engraving, etching
and braoding ;

“use in transanction for trade or commerce’” means use for the
purpose of determining or declaring the quantity of anything
in terms of measurement of length, area volume, capacity oF
weight in or in connection with:—

(i} aoy contract, whether by way of sale, purchase, exchange
or otherwise ; or

(i)} any assessment or royalty, toll, duty or other dues ; or

(i1} the assessment of any work dome or services rendered,
otherwise than in relation to rcsearch or SCIBD'[IﬁC studies
or is individual house-hold purposes
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STANDARD WEIGHTS AND MEASURES

Working Standards.—3 (/) For the purpose of verifying the correct-
ness of commercial weights and weighing and measuring instruments used
in transactions for trade or commerce, the State Government may cause
to be prepared many as sets of authenticated standard. weights and
measures as it may deem necessary to be called the working standards.

(2) The working standards shail be made of such material and
according to such designs and specifications and shall be prepared by such
agency and shall be stamped and authenticated by such persons or aulhoruy
‘and in such manner as may be prescribed.

~ (3) The Working standards shall be keptat such placesin such
custody and in such manner as may be prcscnbed o,

(4)' A working standdrd shall be vérified with the secondary standard
and marked by such persons, at such places, at such mtcrvals apd 1 in such
‘manner as may be prescribed.

5 A workmg standard which is not so verified and marked within
the prescribed penod shall not be deemed legal or be used for the purposes

of t.hlS Act.

(6) A working standard which has become defective shall not be
deemed legal or be used for the purposes of this Act, uatil it has been verified
and markcd in the prescribed manner.

Secondary standard.—4. (J) For the purpose of verifying the
correctness of the working standards the State Government may cause  to be
prepared at_'the Mint as many sets of authenticated standard weights ana.
measures ‘8s it ruay deem necessary to be called the secondary standards.,

(2) The secondary standards shall be made of 'sué.h rﬁatef:zﬂ 'an;i
according to such designs and specifications as may be prescribed and shall
be stamped and authenticated by such person or authoriry as State
Government may direct. .

(3) The secondary standards shall be - kept at such places in such
custody and in such manner as may be prescribed.
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(4) A secondary standard shall be verified with the reference standard
at Jeast once in every period of five years and shall be marked with the date
of verification in the prescribed manner by such person or authority as the
State Gavernment may direct.

(5) A secondary standard which is not so verified and marked within
the aforesaid period shall not be deemed legal and shall not be used for the
purposes of this Act.

Reference Standards.—5. The reference standards shall be kept at

such places, in such custody and in such manmer as the State Government
may dircet.

Standard weighing and measuring instruments.—6. (I) For
the purpose eof verifying the correctness of commercial weights and
measutes and of weighing and measuring instruments used in transaction
for trade or commerce, the State Government may cause to be prepared as
many sets of weight and measuring instruments as 1t may deem
nECessary.

(2) Such ivstruments shall be of such kind, kept in such number and
shall be verified and stamped in such manger as may be prescribed,

(3) Such igstruments shall be keptat all places where secondary
standards or working standards arc kept. '

Prohibition to use of welghts and measures other tl-;aln si:au;dhr'a
weights and measures.—7. (/) Notwithstanding anything contained in any
other law or any custom, ‘usage or practice, n0 unit of mass. or measure
_other then the standard weights or mzasures shall be used in any transaction

for trade or commevce in any afea of class of gonds or undertakings in
respect of which this Act has come into force or to be kept in any premises
where such transactions are wsually copducted.

(2) Any custom, usage, practice or method of whatever pature which
permits in any trade, a trader, seller or buyer to demand, receive or cause
to be demanded or received any quantity of article in excess of os less than
the quantity fixed by the weights or measnres by which the contract or
dealing in respect of the said article has been made, shall be void.
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c

(3) Any transaction, dealing or contract made, or had after the
expiry of three months from the commencement of this Act shall, in so
far as it contravenes the provisions of sub-section (4) be void.

Power to prescribe the use of weights only, or measures only
in certain cases.—8. (f) Notwithstanding anytling contained in this Aect,
the Stzte Governmsnt may by motification in the Qfficial Gazette, direct
that in any specified trade or class of trades no transactions, dealing or
contract shall be made or had exczpt by sweight only or except by measure
only.

(2) Notification issued under this section shalli take efect in such
area, with effect from such date, and subject to such conditions, if any, as
may be specified therein. .

CHAPTER I1f

VERTFICATION AND STAMPING OF WE[GHTS
AND MEASURES

Marking of denominations of commercial weights and
measures.—9,  Every Weight or Measure manufactured  for. use as
commercial weight of measure shall bear the description of the weight or .

measure which it-purporis to bé marked legibly on it in such manner as may
. be prescribed.

Prohibition of sale of unstamped c¢ommercial weights and
measures.—10. No commercial weights or measure or weighing or
maeasuring instrurnent shall be sold or delivered unless it has been verified orf
re-verified in accordance with the rules made uander this Act and stamped
in the prescribed maaner by an lnspector with stamp of verfication.

Prohibition of use of unstamped commercial weights or
measures.—11. No weights or measures or weighing or measuring instru-
ments shall be used in transactions in trade or commerce unless it has been
verified or re-verified in accordance with the rules made under this Act and

stamped in the prescribed manner by an Inspector with a stamp of
verification.
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Power of State Government to exempt. 12. Where the size of
a commercial weight or measure renders it impraticable to have any
denominatiop marked on it under the provisions of section 9 or to be stamped
under the provision of section 10 or section 11, the State Government may,
by notification in the Official Gazatte, exempt such weight or measure from
being so stamped.

Prohibition of manufacture ete, of weights and measures with-
out license.—13. No person shall, in course of trade, manufacture, repair
or sell any weight or measure or any weighing or measuring instrument,
unless he had obtained in the prescribed manner a lincese in this behalf from
the State Government or any officer authorised by such Government.

Marking of weights or measures on sealed containers.—14. No
person shall sell, offer for sale, expose for sale, any article comlained in a
sealed package or container unless such package or container bears thereen
or on a label securely attached thercto a description of the met weight
or measure of the article contained therein: '

Provided that the provisions of this section shall not apply to
(i) any sealed package or container—

(2) of pet weight of less than one hundred and twenty grams, if the
sealed package or container contains biscuits, confectionery or
sweets ; and

{(b) of net weight of less than sixty grams, if the sealed package or
- container contzins any other foodstufl ; and

(i) any articles contained in a sealed package or coplainer, if such
articles are ordinarily sold in transactions for tra__de or commerce
by counting their nomber :

Provided further that the State Government may, if it is satisfied that
the size of amy class of such packages or containers renders it impracticable
to comply with the provisions of this section by notification in the  official
Gazette, exempt such class from the operation of this section.
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) Prohibition of quoting prlce or expressing quantity, of any

article otherwise than in terms of standard wmght or mmeasure—
15. No persen shall, in any tranmsaction for trade or commerce, quote
the price, or express the quantity, of any article otherwise than in terms

of the standard weight or measure.

Appointment of Controller and Inspectars.—16 (J) The State
Government may appoint a Controller of Weights und Measures for the
Statée and a§ many Deputy and Assistant Coatrollers and lospectors of
Weights and Measures as may be necessary for exercising the powers and
discharging the duties conferred or imposed on them by or under this

Act,

(2) The State Government may, by general or special order define’

1h.p local limits within which such Inspector shall exercise the powers and
discharge the duties conferred or imposed on Inspectors by or under this

Act.

() Subject to the provisions of this Act, all Deputy and Assistant

Contiollers of Weights and Measures and Inspectors shal] perform their
functions under the general superintendence and control of the Controller
and the’ Controller and the Assnstant Controllers of Weights and Measures
may, in addmon to the power and duties conferced or 1mposed on them by

or under this Act exercise any power or discharge any duties so conferred or |

imposed as Inspectors.

Varlﬁcatlon and slampmg by Inspectors.—17. (I) Every Inspcctor_
shall, for the purpose of verification of weights and measuring instruments, B
attend at-such place and time within h:s Jjurisdiction as ‘may be appointed

in this behalf by the Controller.

R 4] The Inspecto;. shall verify every weight or measure or weighing
or measuring instrument which is brought to him for the purpose ; of: :

verification and if he finds such weight or measures or measuring or weighing
instrument corréct and in conformity with theStandards of Weights and
Measures Act, 1956 (Central Act 89 of 1956), and the rules' made thereunder

he shall stimp the same with a stamp of verification in the prescribed

mannet.

Power to Inspectors etc.—18. (1) An Inspector may, within the
area under his jurisdiction inspect at all reasonable times the weights,
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measures and weighing and measuring instruments which are used in
transactions for trade or commerce or are in the possession of any person
ot are op any premises for such use and may verify every such weight of
measure or measuring iostrument with a Working Standard or weighing or
measuring instrument prescribed for the purpose. o

(2) For the purpose of verifying the correctness of any weight or
measure uvsed in any transaction, an Inspector may also verify the weight
or measure of any article sold or delivered in the course of the transaction.

(3y An Inspector may, at all reasonable times, require any trader
or any employee or agent of a trader to produce before him for inspection all
weights, measures, weighting and measuring instruments, which are unsed by
him or are in his possession or are kept on any premises used for trade and
all documents and records relating thereto and such trader, employee or
agent shall comply with such requirments, T

(#) An Inspector may seize and detain, any weight or measure
Or measuring instrunment regardlng which an ochcc under this Act appears
to have been commited or which appears to have been or which might be
used in the commission of such an offence, and may also seize and . detain
any articles sold and delivered or caused to be sold or delweted by means ?f
such weight or measure or weighting or measurmg mqtmment togethcr wnth: _
any documents of records relating thereto. =

L

{(5) Where an Inspector bas reasons-to believe that a sealed:. package
or container does not actually contain the net wesght or measure of the article
which . it purports to contam the. Inspector may break upon the sealed .
packsge or container and venfy its contents ; if, on sach verification, the net
wcight or measuie of the article is found to be correct the Inspector shall
tender the fair price thefeof and may Tequire a’ wnttcn acknowled"emcnt

“tactefor. S

D
L ." -

.m‘ 1f on the mher hand,, the peL weight or measure of the article is found
on mch verification to te incorrect, the inspector may seize the package or
container and the article contained therein, after tendering the fair price
thereol where the seizute is madc from any person olher than the manufac-
turer and may file a complaint against the manufacturer for contraventmn of
the prows:ons of section 14.
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(6) For the purpose of such inspection, an Inspector may, at al)

¢ reasopable times, enter into'ady place where weights, measures or weighing

or measuring instruments are used or kept for use’in transaction for trade o,r

conumerce and inspect such weights and measures and weighing apd
measuting instruments, : ; ‘

Explanation.-—Wlere any premises’ are partly- used. for trade and

. partly for dwelling purposes, the whole of such premises s_lqal], for -the ‘pur-
. pose of this sub-section be treated as a place where weights or fncasurcs or

weighing or measuring instruments are used-or are kepc-for ‘use in transactions

for trade or commmerce.
. Power of inspector to adjust weights. or measures.—19, Where
. it appears’ to the State Government desirable that an’ Inspcctor should be
: allowed in any area to adjust the weights or measures or “weighing or

measuring instruments it may, if it thinks fit, authorise such Inspecior to
- adjusts weights and measures or such instruments accordingly.
Manufactures etc. to maintain records and documents_zo n
Every manufacturer, repairer or dealer in weights and measures or weighing
or measurmg instruments and every ‘person using them i m transactlons for
trade or commercé shall maintain such records and accounts as may be
prcscnbed aud if requ;rcd so to do by an Inspcctor, shall produce such
records and account before hm:l

{2y Notwuhstandlng anythmg contained in sub-section {J) if the State
Government is of opinion that having regard to the nature of business carried
on by any such manufacturer, repairer or dealer, it is necessary so to do, it
may, by order exempt such person or class of persons from the operation of
that sub-section.

Appeals.—Z1. (1) _Subject to the provisions of sub.section (2), an
1ppeal shaﬂ he—- : o

v

(@) from every decision of an Inspcctor under thls Act, to the
Controller ; and '

by from every decision of the Controller under this Act not being a
. decision - made in Appcal under clause (a) to the State
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Government or any officer specially authorised in this behaif
by theState Government,

(2) Every such appeal shall be preferred within sixty days from the
date of the decision.

{3) On receipt of any such appeal, the appellate authority shall after
-piving the appellant a reasonmable opportunity of being heard and after
-making such enquiry as it deems proper decide the appeal and the decision
-of the appellate canthority shall be final,

22. The State Government may charge such fees :

- (a) for the grant of licences under section 13, for manufacture, repair
or sale of commercial weights and measures and welghmg and
measuring instruments, agd

(p) for the werification, marking, stamping and adjustment of
commercial weights and measures and welghlng and measuring
- instrpments, as may be prescribed. -

e _ Validity of weight and rnaasurel duly stamped.—23, Awa:ght or
measare or weighing or measuring instrument duly stamped-by an lnspector
under this Act, shall be a legal weight or measure or wc[ghmg or
measuring instrument in all places in which this Act bas come into foroe
unless it is found to be false or defective and shall not be liable to be
. zestamped by reason merely of the fact that it is used in any place other

(,than-that in which it was originally stamped. )

SR EEIC * CHAPTER VIII
PENALTIES

Penalty for sale or delivery by weight or measure other than
standard weights or measures.—24, Whoever after the expiry of three
-*Yndnths from the commencement of this section, sells or causes to be sold
or deliveres or causes to bz delivered in the course. of any transaction for
lrade or commerce any article by any denomination of weight or measure
6ther than one of the standard weights or measures or -whoever after
the commencement of this Act, keeps-any unit of mass or measure other
than the standard weights and measures in any premises -where such
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© transactiops are usually condueled shall be punishable, fer a first offence,
with fine which may exicnd to two thousand rupees, and for a second or
subsequeat offence, with imprnsonment for 3 period which may gxtend to
three months, or with fine,or with both.

Penalty for sale of unstarﬁpgd Commercial weights and measures,
—-25, Whoever sells or delivers any commercial _iyeight Of measure or any
weighing or measuring instrument which has not been verified or reverificd
or stamped in accordance with the provisions of this Act and the rules made

thereunder shall be pupishable with fine which may extend to two thousand
rupees,

Penalty for use of un-stamped commercial weights and measures,
w26, Whoever uses in any transaction for trade or commerce or has in his
possession for uvse, any commercial weight or measure or any weighing or
measucing instrument which has not been verified or reverified or stamped in
accordance with the provisions of this Act and the rules made thereunder
shall be punishable for a first offence, with fine which may extend to
two thousand rupees, and for a second or subsequent offence, with
imprisonment for a period which may extend to three months or with fine,
or with both.

Explanation—1. When any such weight or measure or weighing or
measuring instrument is found in the pessession of any trader or any émployec
or agent of such trader, such trader employee or agent shall be presumed
until the contrary is proved, 1o have bad it in his possession for vse in transaca
tions for trade or commerce, '

Explanatton—z Where any weight or measure or wmg]:nng or
.meq uring instrument is used or possessed in contravenuon of this section by
any employee or agent of a trader on ‘behalf of such a trader, such trader
shall, unless he proves that the offence under this section was committed by

his employee or agent without h1s knowledge or consent, be also deemed to
be guilty of the oﬁ‘cnce

Penalty for Manufacture of weights etc., without licences.—27.
If any person manufactures, recpairs, or sells anoy commercial weight or
measure O weighing or measuring instrument, without obtaining a licence
as required by section 13, shall be punishable with imprisonment for a
period which may extend to three months, or with fine, or with both.
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Penalty for use of weight or measure in contravention of section
8.—28. Whoever contravenes any of the provisions of notification

issued under sectien 8 shall be punishable with fine which may extend (o
two thousand rupees.

Penalty for failure to be marked weight or measures on
sealed containers.—29. Whoever contravenes the provisions of section 14
shall be punishable with fine which may extend to two thousund rupees.

Penaity for quoting prices or exprassing quantities otherwise
than in terms of standard weight or measure in contravention of
section 15.—30. Whoever contravenes the provisions of section 15 shall be
puanishable with fine which may extend to two thousand rupees.

Penalty for being in possession of false weight or measure etc.—
31. Whoever is ia ‘possession of any commercial weight or measure or
weighing Of measuring instruraent which he knows to be false, intending that
the same’ may be frauduleatly used, shall be punishable with imprisonment
for a period, which may cxeend 1o ane year, or with fine or with both.

Penalty for making or selling false waight or measure.—32.
Whoever makes, sells or disposes of or causes to be made, sold or disposed
of any staadard weight or measure or ‘weighing or measuring instrument
which he knows to be faise in order that the same may be used as trae,
or knowing that the same is likely to be used as true, shall be punishable

with imprisonment fora period which may extend to one year, or with
fine or with both.

" Penalty for delivering or receiving any quantity of article less than,
ar in excess of the quantity fixed by the weight or measure in the
-confraet.—-—jB. Whoever——_

y in‘seiﬁng any arficle by weight or measure delivers or causes
to be delivered to the parchaser any quaitity of that article less
than, or

(i} in buyiag any article by weight or measure demands or receives
or' causes to be demanded or received from the vendor any
quantity of that article in excess of the quantity fixed by the

" weight or measure by which the contract or dealiog in respect
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of that article has been made, shall be punishable with fine which
may extend to five hundred rupees.

Penalty for forging etc. of weights, measures, etc.—34 (/) Who-
ever forges or counterfvits any stump used under this Act for the stamping
of any standard weight or measure or weighing or measuring instrument
or possesses any such counterfeit stamp, or removes 2 stamp from standard
weight or measur or weighing or measuring instrument .and inserts the
same into another weight or measute or weighing or measuring instrument
or wilfully increases or diminishes a weight oc measure so stamped, shall be
punishable with imprisonment for a period which may extend to one year, or
with fine, ar with both.

(2) Whoever knowingly uses, sells, disposes of or exposes for sale
any weight or measure or weighing or measuring instrument with such
forged or counterfeit stamp thereon, or & weight ora measure so increased
or diminished shall be punishabie with imprisonment for'a period which‘may
extend to six months or with fine, or with both.

Penalty for neglect or refusal to produce welght or measure etc.
for inspection.—35. Whoever— -

(a) refuses or neglects to produce for inspection under section 18,
any weight or measure or weighing or measuring instrument
or any document or record relating tbereto in his possession
or on his premises, or

(b) refuses to permit an Inspector to inmspect and verify and such
weight, measure, instrument, document or record, or

{c) obstructs the entry of an Inspector urder section 18, or '

(d) otherwise obstructs or hinders an Inspector in the performance -

of his duties under this Act,

shall be punishable with fine which may extend to two thousand

Tupees,

Penalty for breach of duty by lnspector —36. Ifan Inspe:lor.

knowingly stamps a weight or measure or weighing or- measuring instrument
in contravenlion of the provisions of this Act or of the rules made

13713



‘Magatanp Cope Nagarand Act 5 Or 1968

thereunder, he shall be punishable with imprisonment for a period which
may extend to one year; or with fiae or with both.

CHAPTER V
MISCELLANEQUS

Protection of aétion taken in good faith.—37. No suit, prosecution
or other legal proceeding shall ie against the Controller, Deputy Controiler
or Assistant Conitrollér of Weights and Measures or any Inspector or any
other person appointed uader this Act in respect of anything which is in

good faith done ot intended to be dome in pursuapde of this Act or rules
made thereunder,

Controller ete. appointed under this Act to be public servants.—
38. The Controller, every Deputy and Assistant Controller and Inspector
appointed noder this Act shall be decmed to be a public servant within the

meaning of section 21 of the Indian Penal Code (45 of 1860).

C&gn'izénc'é of offences, ete.—39. (I3 WNo court shall take
cognizance of an offence punishable under this Act except upon complaint in
writing made by the Controller drany officér authorised in this behalf by the
Controller by general or specialerder. .

() No court inferior to that of a ﬁresicjegtcy magistrate or 2
magistrate of first class shall try any offence punishable under this Act.

Composition of offences.—40 (I} Any offence punishable under
section 24, section 25, section 26, section 28, section 29, section 33. or section
35 other than a second or a subsequent offence under section 24 or section 26
may either before or after the institution of the prosecution, be compounded
by the State Government on payrsent of such sum as the Sfa_te Government
thinks fit.

(2 Ou payment by the offender of such sum, the offender, if in
custody, shall be setat liberty and if any proceedings in any eriminal courst
have been instituted- against the offender in respect of the offence the
composition shall be deemmed to amount to an avquittal and no further
crimipal proceedings shall be taken apgaipst Bim in respect of such

offence.
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Stamped weights, etc,, to be presumed to be correct.—41, A
weight or measure or weighing or measuring instrument duly stamped
under the provisiors of this Actand the rules made thereunder shall be
presumed to be correct unti] its inaccuracy is proved, if this is produced e
any court by any Inspector having cbarged thereof or by any person acting
under the general or special authority of the Controller,

Offences by companies.—42 (/) If the person committing’ an
offence under this Act is a company, every person who, at the time the
offence was commilted, was io-charge of, and was responsible to the
company, for the conduct of the busimess of the company as well as the
company, shali be deemed to be guilty of the offence and shall be liable to

be proceeded apainst aad pnnishbabie accordingly:

Provnded that nothmg contained in this sub sectlon shall render any
such person liable to punishment if he proves that the offence was committed
without his: knowledge or that he exercised all due diligence 1o preveat the
commission of such offence. . 2 o

(2) Notwithstanding anything contained in sub-section (Z), where
an offence uoder this Act has been committed by a company and it is proved
that the offence has been committed with the consent or coanivance of, or
is attributable to any neglect on the part of any director, manager, secretary
or other officer of the Company shall also be deemed to be guilty of that
offence and shall beliable to be proceeded against and punished accordingly.

Explanation:—For the purposes of this section—

{a) “Company” means any body ‘corporate and includes a firm or
other assoclatlon of mdmduals ‘and -

() “director” in relation to a ﬁrm means 2 partner in the firm,

Dele'gation of powers.—43. The State Government may, by notifica-

" tion in'the Official Gazette, direct that any power exercisable by it under this
Act or rules made thereunder shall, in reiation to such matters and snbject
to such conditions, as may be specified in the direction be cxercisablc also

'By such-officer or authority subordinate to the. State Government as may be
-specified in the notification.
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(q) the fees which may be charged for the grant of licences under

“section 13 and for verification, reverification, adjustment aand

* stamping of weights and measures and weighing and measuring
instruments and the collection and levy of the same.

(-) the materials, form and specification and manufacture and sale
of commercial weights and measures and weighing and measuring
instruments ;

{*) ‘any otber matter which has to be, or may be prescribed.

3. In mazking any rtule under this scction the State Government
may provtde that "« breach therzof shall be punishable wnh fine which may
extend to five hundred Tupees.

_ 4. The power to make rules. under this se:tion shall be subject to
1he condition of previous publication in the Oﬁicial Gazette.

(5) Every rule made under th:s section shall be laid, as soon as
may be after it is made, before the Nagaland Legislative Assembly while it
is in session for a total period of fourteen d?,ys, which may be comprised
in -one: sessioa or in (wo successive sessions, and if before the expiry
of the fession in which it is so laid or the. sessions immediately following
,1he Nagalaud Lagislative Assernbly agree in  making any modification
in the rule or the Nagaland Legislative Assembly agree that the rule
'Should not be made, the - rule, shdll thereafter have effect only in such
modified form or be of no effect as the case may ‘be ;so however, that
any such mod:ﬁcat:on or apnulment shall be wlthout pre_]udxcc 1o the
vahduty of auythmg previously done under that rule. '

Saving.—46. Nothing in this Act shall apply to weights or mecasures

or weighing or measuring instruments used by or in any unit or ¢stablishment
of the Armed Forces of the Union. :
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